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the funclions of the President, in re-
lation to the State of Kerala:—

(i) S.R.0. No. 23/66 published in
Kerala Gazette dated the 1st
February, 1966.

(ii) SR.O. No. 36/66 published in

Kerala Gazette dated the
8th February, 1966.
[Placed in Library. See No. LT-

6188/66].

(2) A copy of Notification S.R.O.
No. 35/66 published in Kerala Gazette
dated the 8th February, 1966, making
certain amendment to the Land Con-
servancy Rules, 1958, under sub-sec-
tion (2) of section 13 of the Kerala
Land Conservancy Act, 1957, read with
clause (c¢) (iv) of the Proclamation
dated the 24th March, 1965, issued by
‘the Vice-President discharging the
functions of the President, in relation
to the State of Kerala. [Placed in
Library. See No. LT-6189/66]‘
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BUSINESS OF THE HOUSE

The Minister of Parllamentary
Affairs and Communications (Shri
Batya Narayan Sinha); With your
permission, Sir, I rise to announce
that Government Business in this

House for the week commencing
Tuesday, the 3rd of May, 1966 will
consist of:

(1) Consideration of any business
carried over from tomorrow’s
Order Paper;

(2) Discussion on the Resolution
given notice of by the
Minister of Home Affairs
seeking approval of the con-
tinuance in force of the Pro-
clamation in relation to the
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State of Kerala issued under
Article 356 of the Constitu-
tion” for a further period of

six months;

(3) Gencral Discussion on the
Kerala Budget for 1966-67;
and,

(4) Discussion and voting on the

Demands for Grants in res-
pect of Kerala Budget for the
year 1966-67.

Sir, in the next week, the House is
aware that we have got two holidays.
Practically, after taking into account
the margin of what is happening
every day after zero hour, we are
spending 1% hours or 2 hours every
day, we will have hardly 12 hours at
our disposal. So, practically 10 hours
will be covered by the general dis-
cussion on the Finance Bill.

Practically two hours will be left
at our disposal. Perhaps we have put
these two items as a pegging. As
regards no-day-yet-named-motions I
had said last time, on last Friday,
that we shall be able to provide two
No-day-yet-named motions and I had
in my mind—I do not say finally
here—one with regard to the reorga-
nisation of Punjab, on the statement
made by Home Minister and one on
Monopoly Commission.

ft wfe ww AT (wvET)
e faafed & o Sar arfady
ae fanfvd srer §

Shri Satya Narayan Sinha: More
than two hours it is impossible, Sir,
because the time at our disposal is
short. (Interruption). This is per-
haps the longest session of this Par-
liament and the House is aware and
all of us are aware that we have
spent more time this time on this non-
legislative business than we have ever
done. I do not grudge it but it has
so happened with the result that the
demands of several Ministries are
going to be guillotined. In spite of
that, as I had promised, for two no-
day-yet-named motiong there is time,
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[Shri Satya Narayan Sinha]
and we had prepared for it. Now
this suggestion has come. We have to
make a choice about Punjab reorga-
nisation or Monopoly Commission or
this Orissa debate.

Shri M. R. Krishna (Peddapalli):
What about the discussion on the
Scheduled Castes’ Commissioner’s Re-
port?

it sifTT aTw e : frgges s
Frre foe o< ggq Y Tz, . .

ot g Mo ey wT W,
#F qrosT FITAT .. .

oft WY W dXa ;9 TN o
TET AT AR AT AT ATAFEY L L

WU WEYAT ¢ HF IAFT GH T
ax fay

off Wit = A I 97 AR
gt aifgg | et Y avg eTEw =w
faaifeay

=Y & A fag : g7 P
&€ dfer 7 ¥ A 12 Wi W
foqe oY & 3ot 17 a5 g ¥ Ry
g1 & 35 yuw z@fog 9 7 weft
I Q@I E WX AR JAT A @
WIE |

At ax fag (areWT) : WIOA wav
o v gfemr 7t & 1 7Y S} Gfew g,
faed @t arer # o §fem §

Shri M. R. Krishna: We should have
a discussion on this report.

afy Where ww W o7 63 @
fre g o e agmadt gEg . . .

'afm%m" ror ey 3 g
ara@rg | I will cherk it tp.
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grft FT g

Shri Surendranath Dwivedy (Ken-
drapara): Let him take Punjab and
Orissa and let Monopoly Commission
be taken up next time.

Mr. Speaker: He is not agreeing.
Does he want to take two no-day-yet-
named motion for next week?

Shri Satya Narayan Sinha: Next
week there is no time. Last week we
will provide.

Shri Surendranath Dwivedy: If I
heard him right he said that 2 hours
will be available this week for dis-
cussion. So we can have 2 hours. We
can take up this matter....

Shri Satya Narayan Sinha: I am
prepared. As I have explained out of
the three, whatever two you may
decide, we will take them up.

st form Aveww (i) o owewe
agea, AT OF GRIE g AT qred
& ... (s;oaww) wewer WA,
oF Farw & FIAT AT § | W@
FE qATT § | gA Ay

weaw ARRT : UF HIY ST &Y
aFar § 7

st fire e T gTRE @9
ARl o
gormr & [T 9TRAT § O IER W
gr & forg dare af ¥
% g Ha'g
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Shri Ranga (Chittoor): The discus-
sion on the Monopoly Commission
may be postponed. We Would like
this discussion on Orissa to be taken
up today.

Mr. Speaker: If the Members agree,

he would agree. (Interruption). Mr.
Banerjee says he does not agree.
Shri Surendranath Dwiveay: ‘I'wo

hours are available according to him.

Shri S. M. Banerjee (Kanpur): Sir,
1 wish to say something....

Mr. Speaker: The question is, out of
the three, two can be taken up so far
as the Leader of the House is con-
cerned. Which two would the House
like to take up?

Shri S. M. Banerjee: According to
the statement of the Hon. Member, it
appears that according to the time
available to this House, only two
motions can be taken. Now, Sir, we
are interested in Monopoly Commis-
sion. This situation which has cer-
tainly arisen, this famine condition in
Orissa and other places in the coun-
try is certainly exercising our minds.
We had tabled an Adjournment
Motion. Had the Adjournment
Motion been admitted we would not
have made request for any other dis-
cussion, but since the Adjournment
Motion had been rejected by you,
Sir....

Mr. Speaker: I will make one sug-
gestion now. We might sit together
with the Leader of the House and
just discuss what we can take during
that remaining period. (Interruption)
Please listen to me. There will be
half-an-hour left for the Home Minis-
try and we are taking that ‘time also.
Let us hear the Home Minister now
and on this question of what Motion
we can take, we can take it up at that
time.

Shri Surendranath Dwivedy: There
is very little time for the Home Minis-
“ter to reply. T will suggest that at
‘9 O'clock let us gullotine and get all
,the demands passed and let the Home
Minister give his reply after the for-
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mality is _gone through. Let us give
one hour. Let us hear him for one
hour.

ft fermroaw - wewe wEE, &
Tq 3139 7 foaet AT &7 § gHaT w7
AT § W 78 AT 0% X7 gmET %
R & g% 9T w9 a7 F AT
s ar faat Wi § figges wwe
Qe BT FAIeY e g9 97 gy
& T FATEA HA% T F fqar Wy

weaq wpvaw - & wy v oag
fergwe o 7% F faar aw sk QW
fafaee #t =¥ g7 ¥ )

Shri Hari Vishnu Kamath (Hosh-
angabad): My proposal about guillo-
tine, which is scheduled to descend at
2 O’clock today in your very compet-
ent hands, is this. May I request
that, if my other colleagues are agree-
able, the business of Private Mem-
bers’ Bills today may be postponed to
next Friday, and the time saved there-
by could be utilised for the Home
Ministry and the Ministry of Social
Welfare—we may carry on this busi-
ness the whole day to day. (Inter-
ruptions) I have no objection if the
Private Members’ Bills are taken up
next Friday, and if the other mem-
bers also have no objection it can be
taken up next Friday.

Mr. Speaker: Next Friday, there are
Resolutions.

Shri Hari 'Vishnu Kamath: The
Resolution, if I am permitted to say
so, because of the Home Minister's
statement on. Emeérgency, has lost its
significance. If it is agreed to, we can
have Bills next Friday and the Gov-
ernment’s business can be cartied on
the whole day today or alternatively,
the House may sit upto 7 or 8 O’Clock.

Mr. Speaker: Even upto 6 O'Clock,
there is no ‘quorum,
'Shil Harl Vishhu Kamath: Of
course, I cannot help that.
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Mr. Speaker: Yesterday also, for
want of quorum, the Half-an-Hour
Discussion could not be taken up.

Let me ask the Home Minister to
reply. That could be discussed some
other time. ‘(Interruptions). We
shall decide later as to what other
matters can be taken up in the place
of Private Members' Bills.

Shri Harl Vishnu Kamath: Does
that mean that Shri Satya Narayan
Sinha's statement would be taken up
at 3.30 p.m.? (Interruptions).

Mr. Speaker: We shall consult each
other and then fry to decide as to

what motions should be taken up.
(Interruptions).

Shri Hari Vishnu Kamath: The
statement made by him is open to

suggestions as usual by Members. I
have a few suggestions to make.
Number one is this. I am glad he has
recognised the need for discussion of
matters of national interest. May I
humbly request my colleagues that in
the national interest, the House may
decide to sit also on Saturday, the 7th
May?

Some hon, Members: No, no.

Shri Hari Vishnu Kamath: Number
two is this. I have heard disquieting
rumours or rather rumblings under-
ground which have their epicentre at
the other place—in the Rajya Sabha
apparently--that the very wise deci-
sion which you took with the help of
the Chairman of the Rajya Sabha and
which was announced last Friday has
been reopened by some members and
some Press reports have it that the
Rajya Sabha has again taken objection
to the proposal which was made last
Friday—it does not fulfil the Consti-
tutional obligations completely; still
it was a via media to which you
agreed and to which we agreed. Now
to go back upon it or resile from it
would be—I do not want to use strong
words—unfair to members who have
taken an oath of loyalty to the Cons-
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titution. We shall be disloyal to the
Constitution if we are not allowed to
exercise or fulfil the obligation laid
on this House by the Constitution. I
hopa what you said last Friday would
be the last word on the subject and it
would not be re-opened—the exami-
nation of the Rajya Sabha estimates
by the Joint Committee of the two
Houses—and if there is any rumour
to the contrary, it should be scotched
immediately.

Mr. Speaker: How can I ? Mr.
Kamath has taken a long time.

Shri Harl Vishny Kamath: ‘l'he last
point and I have done.

1 find that the Demands of at least
eight Ministries would be guillotined
today, and that is because of the un-
fortunate circumstance that the Lok
Sabha Session was called very late
though it was expected to be called
earlier, in the first week of February.
1 would request the Minister and the
Government fo see to it that in future
the budget session lasts at least 3%
months, from 1st February till the
middle of May; otherwise, the busi-
ness will suffer and it will not serve
the national interest.

ft wow argw (TeEr) & STAAT
arean g & ag avew fog afra<hedt
witgdz faq €& a9 JOT & AL,
af ST &1 g = AT AT 3G AT
& foag awar fear mar § 7

weaw WERE : IR aqar AT §
fo @g =T qFAT R |

T To TW AT SNFgaT (FEEET)
% o Wy anTE g 7

e WEAE - AW AGE |

=t Ag foRa (F7T) @ AT gaATa
t f5 3 2 sl &1 S I
¥ garar @ A AFR | AT 9}
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fragw wem fr fog™ qq & faT &
searat 9wyl 9=t @ o § 9
fafase waw =, w oF @
e @ faei gar gwy §fFafar
wrEED ¥ S g atE w1 dwe
TAT g7 IFF KO AW wgy =i @
g FAt gyl ag A Tfgg
gafaw 37 I3 &1 WY qui fwar
7

st st men (fawalx)
o T4t & fAq w7 59 a2 ¥ qv79g
& o foo a9 ¥ w=a § oo ¥ qIET
#1 smeara fear ar fpgeama R
FFETTA & FIG F Trgeg F | WTA
g 1 47 39 99 i 72 gogaw Haw
T & T 9 W F FF @A) I
I FT T AT XY grrAn g AFT
JIqAT IR AN 97 qqwq 5q 937 §
T weraqu faww 9 ==t Ay s
wifs I98 fared gzefiat &1 Y
GEAVT TRT & AT AT 5 FFTL €Y FEAC
W § foad 5 s g & 3w W
wAT Y AFAT § WX gg&) ¥ 9= §
FIFTI FT HI IT KT Y ga1 fyex gaar
t 1 |fF W9 a9Tag § gafww so
HA-FE HAY FY 3 F3 (5 q@ Y &
wfraa Sy arer fra w@ @ § oad
T 91 FY AIW A AF

weuw wPA@ ;- g7 AGHE §
FraT AqRATT T TG 3@y fF 17 o
T sarer I g g fafreeT 1
AW GAAT SATRT IFA § WF Faer
oY qE AT F gAT arEr @Ar § A
W qiE F garT IS Iw¢ g ?
ST T g AT ANT WA AN gaArT
|y I § g fafrex & fog
F7 &1 /@ W@ w@m ! faw @
fafreedt o zadt age g IEw
D fafaeet F1 st g7 F fao
FaTaFq @A § ? g fafaeeT
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Shri Shiv Charan Gupta (Delhi-
Sadar): I rise on a point o order.
Yesterday I mentioned that the mem-
bers from Delhi were not allowed to
speak on matters relating to Hcme
Ministry and in that connection, the
hon. Chairman said that he looked
at me twice and that I was not in my
seat. I may submit to you, Sir, that
I was in the House since the debate
started and up to the last day with-
out any gap; I was also present
throughout day before yesterday. So
the statement of the Chairman was
not correct.

Shri N#th Pal (Rajapur): I have to
seek a clarification.

Mr. Speaker: Let us hear the Home
Minister first.

Shri Nath Pai: That means that you
will allow me later. Thank you.

Shri Hari Vishnu Kamath: When is
Item 5 on the agenda, i.e., the state-
ment to be made by the Minister of
External Affairs, coming up?

Mr. Speaker: Every other business
will be taken up later.

Shri Mohammed Koya (Kozhikode):
We were not allowed to take part in
any discussion.

No reply?

Mr, Speaker: No reply.

Shri Mohammed Koya: We did not
expect this kind of behaviour from

you. I do not want to hear the Home
Minister.

(Shri Mohammed Koya then left the
House).

13.37 hrs.

DEMANDS* FOR GRANTS—contd.
MinisTRY oF HOME AFFAIRs—contd.

Mr. Speaker: Hon. Members may
also move cut motions Nos. 86 to 97,
subject to their being otherwise ad-
missible.

*Moved with the recommendaticn of
the President,





